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ORDER (ORAL) 

 
By Hon’ble Mr. V.Ajay Kumar, Member (J) 

 
       None for the applicant. 
 
2.  This Tribunal disposed of the OA No.3243/2015 by its order dated 

01.09.2015 as under :- 

 ”3. In the circumstances, the O.A. is disposed of at the 
admission stage, without going into the merits of the case, by 
directing the respondents to consider Annexure A-11 and 
Annexure A-12, i.e. representation and legal notice of the 
applicant, and to pass appropriate speaking and reasoned orders, 
thereon, in accordance with law, within 90 days from the date of 
receipt of a copy of this order. No order as to costs.” 

 
        
3. Today, the learned counsel for the respondents, while filing compliance 

affidavit along with an order dated 28/29.03.2016 (Annexure R-1), 

submitted that they have fully complied with the orders of this Tribunal by 

considering the representation of the applicant and passed a speaking order 

in this regard and, accordingly, he prays for dismissal of the CP. 

4.   In the circumstances and in view of the substantial compliance of the 

orders of this Tribunal, the CP is closed and notices issued to the 

respondents  are discharged.  However, the applicant is at liberty to question 

the order now passed by the respondents, if he is still aggrieved, in 

accordance with law.  No costs. 

 

   
     

(Dr. Birendra Kumar Sinha)               (V.  Ajay Kumar) 
          Member (A)                                                 Member (J) 
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